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a serving Ghvermunent o fficial, he‘was obliged tom
submit NOC from his empleover as per the condition
stated in that advertisement, Accerdimcly, he had
appreached the Respondents %Or issue of NOC in his
favour,

By their letter dtd.4.7.95, Res.Mo.2 "as informed
him that NOC in his favour ecannot be issuesd due to

policy decision tuaken by Director,National Centre of

dtde7.10.,2004 which, they clarified, has heen commu-
nicated te him by their letter of even nunter 4td,
19.,19,2004, The grievance ¢f the applicant is that

his candidaturs is likely o be rejactedeby the
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Staff Selection Commission ' 1¢ - he i® @t able to
furnish the NOC from his employer by 19,7,.2005 which

will greatly prejudice his career aspiration,

We have referred to the caid policy letter dtd,
0 19,10,2004 which is placed at Annexure-A/4, Ehe

policy letter puns as follows:

"A policy decision has bheen taken by the compe-
tent authority of DAC that application of m

o fficer of the National Prowject of Organic Far
;ming applying for posts in the Department of
DXC or anywherz elses may be forwarded in "Pube
lic Interest", It is, there fore, advised to
note this decision f‘or strict c?gg¥idnce.“
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From the above policy decision it apbedrs that th
Respormients will net issue any NOC in public intere-
st. The Sr.3tanding Coun:el submitted that the poli
cy decision related to forwarding o f angpplication
and in this cass the application having been already
submitted by the applicant directly te the Staff
Selmction Commission, the questisn of ﬁorw#rding his
application do®s nmot arise, On the othar hand, the
Ld.,Counsel for the applicant repeatadly submittcﬁ}[_
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ue of a NOC in his
favour by his present employer will lead to
cancellation of his candidature by the SscC,
Having reqgard to the above facts and cire
stances of the case, it would saffice to dis-
pose of this O.A, at the admission stage by
directing the Res, No,2 t@.issue a MoC i
favour of the applicant kecping in view their
policy decision as communicated by Res,No,2
vide his letter at Anncoxure-A/4,  However,
literty is granted to the applicant te vantif

late his grievance, in case he ic so advised,

on the ground that the enployer canmpt deny i
him the b&n&fit of NOC in pubdlc interest, ]
With the above direction this 0.A, is dis-
posed of at the aidmission stage, : : ‘
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